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CENTRAL ADMINISTRATIVE lRIBUNAL 

ALLAH PB MJ BENCH 

Original Application No. 1217 of 1992 

njun Deo . • • • • Petitioner 

Versus 

Union of India and O~s •••• Respondents 
• 

CCRAM: 

Hel-PB LE WR. JUST ICE R .K. V PRMA, V .c 

( By Hon. Mr. Jus tice R.K. Varma, v.c. ) 

Sh.ri satish cl]aturvedi, lea:tned counsel 

f or the applicant. Km. Sadhna Srivastava, learned 

• 

counsel for the petitioner. In compliance of the order 

dated 18. e.93 the respondents have of feted a cheque 

amounting to h.24,754(Rupees t wenty four thousand ~even 

hundred and fifty four) to the petitioner. The said 

cheque is the banker •s cheque of State Bank of India for 

tbe amount of as. 24 • 754 j~"\~n de livered by ' the learned 

counsel for the respondents to the learned counsel for 

the petitioner in court today. The amount is said to 

cover the arrears of salary due to the petitioner, the 

amount of transfer allowance as well as House rent allowance 

due to the petitioner. However, .it has not been s 

in respect of each of three items for which the t.Dtal 

amount of ._ 24,7~ is being paid. Tbe respondents are 

direc tAd to specify the amounts in respect; of the three 
• 

items separately and communicate 

so that the petitioner •ar 

clef icient and h1t tHY be abla t.o 
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to get the full amount due to the petitioner. The peti­

tioner will now comply with the order of transfer and 

will join at Pithauragarh to whichFrespondents have 

transferred him by the impugned order within two weeks 

from the date of this ordert This petition shall starul 

disposed of accordingly. 

Dated; 

(Uv) 

.9 
Nov!; 1993 

• 

K.t~...._ 
Vice Chairman 
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